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O R D E R 
 

28.02.2020  Heard.  

Learned Counsel for the Appellant states that Resolution Plan has been 

approved by ‘Committee of Creditors’ in this matter, in which there is a proposal 

to dispossess the Appellant by Committee of Creditors.  

 Issue notice to Respondents by Speed Post. Requisites along with process 

fee, if not filed, be filed by 29.02.2020. If the Appellant provides the e-mail 

address of Respondent, let notice be also issued through e-mail. 

 List the Appeal on 27th March, 2020. 
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